CENTRAL AOMINISTRATIVE TRIBUN AL PRINCIP AL BENCH

1) 8o N0 .26/98 Nate of Mcisions Y 7 75

In
O.n. 1405/95
Ajab Singh
0 Late Shri Amal Singh,

Mo 357/3, Scheme No.7,
Shas tri Nagar,

Meorut,

2. 'ﬁ.ﬂad‘m Bala Jaiﬂ.

@0 Late shri Shrichend Jain,
o B-16/8, Lakha Nagar,
He.mt C&ﬂtt .‘Ocuowﬁiicm t“

2) B8N0, 27/98

- N
0.8.N0.1402/95

Shri N. S. Vella.

o Late shri Gyan cthand 2§,

Vo C=5/206, Yamuna Vihar,
Delhi- 0853

!Eul

Union of Indi, through

1. The secmtaw,

Ministry of pefence (Finance),
New Delhf,

..'Omplicmtt

2. The xviI Addl, pis tt, Judge,
Neerut (up)

3¢ The ontroller Genersl of pafence & cs,
v st Blo ok Vy

ROKQPUI‘-.
New Delhi - 66,

4. The Estate Cfficer,
ontroller of Ds fen ce Accoun ts,

(Con tral Oomm on d) ,

Ha.wt‘up) LN omspﬂﬂmt“

HON'BL £ MR.eSe RaANIG E, VI CF CHAT M aN ( a)
HON'BLE DR. Ao VEDAVALLT, MEMBER(D)

—ORDER (gy CIRQUL a TION)
BY HoN'BLE ARy S, ReADIGE , VICE _CHAI MaN(a),

As these
review of the ommon judgmen t dated 8,10,97 j,

Oa~ 1405/95 4 connscted 04 ~1402 /95 » they are
8]



¢ e

accordingly being disposed of by this commom order,

2., Perused the Rps.

3. Even if spplicants relied not on para 8
but on para 18 of the judgment in Resils Rem e,
UOI -~ 1989 (6) SLR 386, para 10 of the afo resatd
Judgment does not give the Tribunal jurisdf etion
to sit in further appeal or in revision over the
orders in appasl passed by the addl. pistt, Judy e,
Meerut on 22,5,90 under Sec.9 pp (fuo) act
against the Estate OfPicer's order dated 29,12,8¢
which was impugned in the 0AS

4, None of the grounds taken in the Ra

bring it within the Scop8 end mbit of Section 22( "
(f) AcToact read with Order 47 Rule 1 (P ¢ under
which alone sy order/ decision/judgmen t can be

revi oved,
5. The two Rps are rejected,
6. Let a copy of thie judgment be kept on the

file of R.a.27/98 also,
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( OR.A.vEDAVALLT ) ( s.R.adiGE )
MEMBER(D) VICE CHaIm N (a).
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